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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

REGISTERED

Commer01~l Coi plex(BDA),
Indiranagar, .,
Bangalore - 560 038

| Dated : ZJe\% 1
REVIEW APPLICATION NO __ 91 /8@l )
IN APPLICATION NO. 1871/86(F)
wW.,P, NO /
Applicant
The Secy, Planning Commission & 2 Ors v/s Smt S. Uﬁa
To
' 4, Shri M. Vasudeve Rao
he L;‘:nii:“gizias fon . Centrel Govt. Stng Counsel
veysna ghavan High Court Buildings
Sansad Marg Bangalore - 560 001
New Delhi - 110 001 5. Smt S. Uma
2. The Regicnal Evaluetion Officer 1155§ sgzlgioss
3-6-251/1, Hydergudsa Ye LH' . Y
Hyderabad - 29 RSINRITLPUE
Bangalere - 560 022
3, The Project Evaluation Officer 6. Shri M. Nareyenaswamy

Office of the Project Evaluetion
1, Kernik Road
Basavanagudi, Bangalers — 560 004 |

Subject: SENDING COPIES OF CRDER PASEEBAM¥®1TirSOrmic

Advocate
844 (Upstairs)

Vth Bleck, Rajajinagar

Please find enclosed herewith [the copy of ORDER/S%¥¥%/

X PSOERAMOORBERY passed by this Tribunal in the above said Review

application on

23-7-87 ‘
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH BANGALORE

DATED THIS THE 23rd JULY, 1987

Present: Hon'ble Member Sri Ch, Ramakrishna Rae Member(J)
Hon'ble Member Sri P, Srinivasan Member(A)

REVIEW APPLICATION NO, 91/87

l. The Gevt. of India |
represented by its Secretary,
Planning Cemmissien,
Yejana Bhavan,
Sansad Marg, New Delhil,

2. The Regienal Evaluatien Officer,
3-6=291/1 Hyderguda,
Hyderabad = 29,

3s The Preject Evaluatien Officer,
Office of the Preject Evaluatien,

1, Karnik Read,
Basavangudi, Bangalere - 4 Applicants

( sri M, Vasudeva Rao,,... Advecate)
VS,

Smt., S. Uma,

1185, 5th Cress,

L.N. S, Coleny,
Yeshwantpur, Bangalere - 22 Respeondent

(Sri M, Narayanaswamy,.... Advecate)

This applicatien has ceme up fer hearing befere
this Tribunal teday, Hen'ble Member (J) made the
follewing

The applicant in A.,Ne, 1871/86 was working as
Lower Divisien Clerk (LDC) in the effice ef Pregramme
Evaluation Officer, Bangalere (Respendent3) en an
ad hec basis, having been recruited threugh Empleyment
Exchange in 1983, 1In the erder passed by this Tribunal
en 26.2,1987 in the aferesaid applicatien we directed

C*;%///’— vese2/=



/2/

the Respendents therein te spenser the name of the

applicant fer appearing at the next examinatien te

be held by the Staff Selectien Cemmissien (SSC) fer
regularising her status as LDC., The respondents in
that applicatien were alse directed te take back the
applicant inte service pending her appearance in
examination te be held by SSC and the anneuncement

of results thereen,

24 .Shri M. Vasudeva Rae, learned ceunsel fer the
applicants in the Review Applicatien (RA), submits
that the ad hec appeintment ef the respendent herein
ceuld net be regularised because by the time the erder
ef the Tribunal reached his clients the special
qualifying examinatien fer the ad hec LICs was already
ever and ne further examinatien will be held hereafter
by the SSC fer the purpese., In view ef this, he
submits that liberty may be given te his clients

te terminate the services ef the trespendent herein.

3. Shri M. Narayanaswamy, learned ceunsel fer the
respendent herein, submits that the directien given
by this Tribunal in its erder dated 26.2,1987 was
necessitated because the applicants herein, under an
erreneeus impressien ef the cerrect date ef birth

of his client, withheld permissiento her fer appearing
in the examinatien te be held by the SSC in 1986 and
en acceunt of the fault ef the applicants herein his

client sheuld net suffer.

&y We have censidered the rival cententiens
carefully, We are satisfied that the recruitment

of the respendent herein as LDC having been dene in

C*ﬁé?’/ ceee3/=
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cenfermity with the precedure in vegue at the
relevant time and she having been werngly denied
the eppertunity te appear for the examinatien held
by SSC in 1986 fer the purpese ef regularisatien,
her career prespects sheuld net be jeepardised en
account of cessation of the examinatien by the SSC
fer the purpese ef regularisatien, ever which she has ne
centrel, |

5% We, therefere, direct the applicants in the
RA te regularise the appeintment ef the respendent
herein by placing her fer the purpese of senierity
belew the last ad hec LDC regularised threugh the

SSC precedure,

64 The respendent in this applicatien has filed
an IA praying fer backwages fer the intervening
peried between the terminatien ef her services and
her reappeintment in pursuance ef this Tribunal's
erder dated 26,2,1987, We find ne merit in this

applicatien, which we reject.

Te In the result the RA and IA are dispesed

of as indicated abeve. Ne erder as te costs.

=y Vi
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Member (J) Member (A)
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the Respendents therein te spenser the name eof the

applicant fer appearing at the next examinatien te

be held by the Staff Selectien Cemmissien (SSC) fer
regularising her status as LDC., The respendents in
that applicatien were alse directed te take back the
applicant inte service pending her appearance in
examinatien te be held by SSC and the anneuncement

of results thereen,

24 ‘Shri M. Vasudeva Rae, learned ceunsel fer the
applicants in the Review Applicatien (RA), submits
that the ad hec appeintment ef the respendent herein
ceuld net be regularised because by the time the erder
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qualifying examinatien fer the ad hec LICs was already
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respondent herein, submits that the directioh given
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cenfermity with the precedure in vegue at the
relevant time and she hgving been werngly denied
the eppertunity te appear fer the examinatien held
by SSC in 1986 fer the kurpose eof regularisatien,
her career prespects sheuld net be jeepardised en
acceunt ef cessatien of‘the examinatien by the SSC
fer the purpese of regu;arisation, ever which she has ne
centrel; |

S: We, therefere, d%rect the applicants in the
RA te regularise the appeintrent ef the respendent
herein by placing her fﬁr the purpese ef senierity
belew the last ad hec LIC regularised threugh the

SSC precedure,

64 The respendent in this applicatien has filed
an IA praying fer backwages fer the intervening
peried between the terminatien ef her services and
her reappeintment in pursuance ef this Tribunal's
erder dated 26,2,1987, We find ne merit in this

applicatien, which we reject:

e In the result the RA and IA are dispesed
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of as indicated abeve. Ne erder as te costs.
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